® 29™ JUNE - 4™ JULY, 2026

Manupatra
Weekly wrap

16 15 14 16 o1

Case Laws Covered News Covered Notification Updates International Updates Al Use Case

CASE LAWS

| civiL

Supreme Court: Zero tolerance for fake Al-generated judgments; Bar Council of India
asked to frame guidelines

Pooja Ramesh Singh vs. Jammu and Kashmir Bank Ltd. & Anr, Dated: 02.07.2026
(MANU/SC/0668/2026,; 2026 INSC 668)

The Supreme Court has directed courts to adopt a zero-tolerance approach towards the
production, citation, or use of Al-generated judgments without proper verification. A Bench
made the observation while setting aside the NCLT and NCLAT orders in the Essel Infraprojects
insolvency case after finding that the NCLT had relied on fake, non-existent, Al-generated judicial
precedents. The Court also held that it amounts to professional misconduct for advocates to cite
unverified Al-generated judgments and described it as a serious lapse if judges rely on such
hallucinated material, while asking the Bar Council of India to frame appropriate guidelines on the use
of Alin legal practice.

Supreme Court: Advocate cannot settle case without the client's permission

Krishna Kumar Ojha & Ors. vs. Jitendra Chaudhary & Ors., Dated: 01.07.2026
(MANU/SC/0660/2026; 2026 INSC 662)

The Supreme Court has held that an advocate cannot enter into a compromise or settlement on
behalf of a client without the client's express authorisation. Dismissing an appeal, the Court
observed that a valid compromise decree under Order XXIII Rule 3 of the Code of Civil Procedure
requires the voluntary consent and signatures of the parties, and that lawyers must act strictly in
accordance with their clients' instructions. Finding no evidence that the concerned defendant had
authorised his counsel to enter into the compromise, the Court held that the compromise decree
was legally invalid as it failed to satisfy the mandatory requirements of the law.
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Tripura High Court: Senior citizens cannot be penalised for not tracking court cases
online

Sri Sukesh Chandra Saha & Ors. vs. Sri Parimal Saha, Dated: 30.06.2026 (MANU/TR/0229/2026;
2026:THC:801)

The Tripura High Court has held that senior citizens cannot be penalised for failing to track the
progress of their court cases online. The Court observed that although litigants are generally
expected to monitor their cases through court websites, this requirement cannot be strictly applied to
elderly persons who are not technologically proficient. The observation was made while hearing a
property dispute involving senior citizen defendants.

| consTiITUTION

Supreme Court: Governor's remission policy will prevail over later criminal procedure
code policy

Parveen Kumar @ Parveen Chauhan vs. State of Haryana & Ors., Dated: 01.07.2026
(MANU/SC/0659/2026; 2026 INSC 667)

The Supreme Court has held that a remission policy issued under the Governor's constitutional
powers will prevail over a later remission policy framed under the Code of Criminal Procedure. A
Bench ruled that Haryana's 2002 remission policy remained applicable despite the State introducing a
new policy in 2008. Allowing the appeal of a life convict seeking premature release, the Court held
that the later statutory policy could not override the earlier policy issued under Article 161 of the
Constitution.

| crRIMINAL

Bombay High Court: People cannot be forced to leave area just for protesting
Government policies

Saeed Ahmad Abdul Wahid Chaudhary vs. State of Maharashtra & Anr., Dated: 02.07.2026
(MANU/MH/5158/2026)

The Bombay High Court has held that a person cannot be forced to leave an area merely for
organising protests against government policies. The Court quashed an externment order after
finding no material to show that the petitioner's activities caused alarm, danger, or harm to the public.
The Court observed that organising protests or demonstrations, even without police permission,
is not by itself sufficient to justify such an order and that it would violate the constitutional right to
freedom of speech and expression.
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Supreme Court: Magistrate need not record prosecution evidence before sending
Sessions cases to Trial Court

Neeraj Gupta vs. Pardeep Kumar Bansal & Ors., Dated: 01.07.2026 (MANU/SC/0662/2026; 2026 INSC
660)

The Supreme Court has ruled that a Magistrate is not required to record prosecution evidence
before sending a complaint case to the Court of Sessions if the alleged offence is exclusively
triable by the Sessions Court. A Bench clarified that the Magistrate's duty is limited to determining
whether the offence falls within the exclusive jurisdiction of the Sessions Court, after which the case
must be committed without recording evidence under Section 244 of the Code of Criminal Procedure.
The Court made the observation while setting aside a Punjab and Haryana High Court judgment that
had required the recording of pre-charge prosecution evidence in such cases.

Supreme Court: Wrong legal provision in cognizance order is not enough to cancel case

Chandrikaben Kishor Dafda vs. State of Gujarat & Anr., Dated: 01.07.2026 (MANU/SC/0665/2026;
2026 INSC 665)

The Supreme Court has held that a case cannot be cancelled merely because a Magistrate took
cognizance under the wrong legal provision. A Bench observed that such an error is a curable
defect, provided the Magistrate had the legal authority to take cognizance of the offence. The Court
clarified that a mistake in citing the applicable provision does not, by itself, invalidate the cognizance
order or the criminal proceedings.

Punjab and Haryana High Court: Dressing pet dog as Lord Krishna is not criminal offence

Ranjanni Gaur vs. State of Punjab & Anr, Dated: 01.07.2026 (MANU/PH/3600/2026;
2026:PHHC:088828)

The Punjab and Haryana High Court has held that dressing a pet dog as Lord Krishna out of
devotion does not amount to an offence under Section 298 of the Bharatiya Nyaya Sanhita, 2023.
The Court quashed the FIR against a woman who had shared photographs of her pet dressed as Lord
Krishna on WhatsApp, finding no evidence of intent to insult any religion. The Court observed that
personal expressions of devotion cannot be criminalised merely because they offend the sensitivities
of others and emphasised that, in the absence of criminal intent, constitutional tolerance must prevail
over subjective perceptions of hurt.

J&K and Ladakh High Court: Pending criminal cases do not bar preventive detention

Anwar Jan (Choudhhary) vs. UT of J&8K & Ors. Dated: 30.06.2026 (MANU/JK/0503/2026;
2026:JKLHC-SGR:206)

The Jammu & Kashmir and Ladakh High Court stated that the mere pendency of criminal cases
against a person does not prevent the authorities from ordering preventive detention under the
Jammu and Kashmir Public Safety Act, 1978. The Court observed that preventive detention is
intended to prevent threats to public order and is not a form of punishment. It held that such detention
is legally permissible where the material before the competent authority reasonably shows that the
person's activities are likely to prejudice the maintenance of public order.
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Jharkhand High Court: Keeping bhang is not an offence under the NDPS Act

Sunil Kumar Singh vs. State of Jharkhand, Dated: 30.06.2026 (MANU/JH/0967/2026;
2026:JHHC:19082)

The Jharkhand High Court has held that keeping or possessing bhang does not constitute an
offence under the Narcotic Drugs and Psychotropic Substances (NDPS) Act because bhang is
not included in the Act's definition of "cannabis (hemp)." The Court set aside the conviction of an
accused after the Forensic Science Laboratory confirmed that the seized substance was bhang and
not ganja. The Court ruled that, in the absence of ganja or any other prohibited substance covered by
the NDPS Act, the conviction could not be sustained.

Pune Court hands death penalty to 65-year-old for brutal rape and murder of toddler

State of Maharashtra vs. Bhimrao Prabhakar Kamble, Dated: 29.06.2026 (MANU/OT/0070/2026;
MHPUO10057342026)

A Special Court in Pune has sentenced 65-year-old Bhimrao Prabhakar Kamble to death for the
horrific rape and murder of a three-year-old girl, terming it a "rarest of rare" case. Special Judge
noted that accused lured the child with sweets before subjecting her to extreme sexual assault,
continuing the abuse even after she suffocated to death. The court emphasized that given the
convict's history of sexual deviance and the sheer brutality of the crime, even the death penalty felt
inadequate, making life imprisonment grossly insufficient.

| ELECTION

Supreme Court: Penal provisions of the Representation of the People Act do not cover
municipal elections

Chandrikaben Kishor Dafda vs. State of Gujarat & Anr., Dated: 01.07.2026 (MANU/SC/0665/2026;
2026 INSC 665)

The Supreme Court has observed that the penal provisions of the Representation of the People
Act, 1951 do not apply to municipal elections. A Bench clarified that candidates accused of filing
false affidavits in local body elections may instead be prosecuted under the Indian Penal Code
where the relevant municipal law does not provide a specific penal provision. The Court made
the observation while deciding an appeal arising from criminal proceedings against a candidate
accused of suppressing details of her husband's immovable properties in an affidavit filed during the
2015 municipal elections in Gujarat.
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| MOTOR VEHICLES

Delhi High Court: Family-Related allowances must be counted as income for accident
compensation

E. Neeta Devi & Ors. vs. Ashwani Kumar & Ors. (Bharti AXA General Insurance Co. Ltd.), Dated:
01.07.2026 (MANU/DE/4603/2026; 2026:DHC:5184)

The Delhi High Court has held that allowances which directly benefit the family of a deceased
employee must be included as part of the deceased's income while calculating compensation
under the Motor Vehicles Act. Applying this principle, the Court enhanced the compensation
payable to the family of late Manipur MLA E. Suraj Singh by over ¥57 lakh after including allowances
such as housing, telephone, entertainment, contingency, and water and electricity in his income. The
Court, however, excluded constituency, secretarial, and other duty-related allowances that did not
directly benefit the family.

| servicE

Delhi High Court: Performing duties of higher post alone does not entitle employee to
higher salary

National Institute of Public Co-operation & Child Development & Anr. vs. Tejinder Kaur, Dated:
01.07.2026 (MANU/DE/4530/2026; 2026:DHC:5210-DB)

The Delhi High Court has ruled that an employee is not entitled to the salary and benefits of a
higher post merely because they performed the duties of that post. A Division Bench of Justices C.
Hari Shankar and Om Prakash Shukla observed that, in the absence of a formal appointment or
promotion order, performing the functions of a higher position does not automatically confer the right
to receive the pay and emoluments attached to that post.

Patna High Court: Bihar Agricultural University's 2017 Rules cannot change 2011
permanent appointment

Dr. Ravindra Kumar Sohane vs. State of Bihar & Ors., Dated: 01.07.2026 (MANU/BH/0617/2026)

The Patna High Court has held that the Bihar Agricultural University Statutes, notified in 2017,
cannot be applied retrospectively to convert a permanent appointment made through direct
recruitment in 2011 into a tenure-based appointment. The Court observed that, unless a law
expressly provides otherwise, it operates prospectively and cannot take away vested service rights.
The Court made the observation while setting aside orders treating the petitioner's appointment as a
five-year tenure post and reverting him from the position of Director, Extension Education at Bihar
Agricultural University, Sabour.

Case Laws
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| TRUSTS & socIETIES

Bombay High Court: Housing Society's registration cannot be cancelled for mere
inaccurate information

Elite Diagnostic Center Pvt. Ltd. vs. Krishna Kunj Co-op. Housing Society Ltd. & Ors., Dated:
02.07.2026 (MANU/MH/5162/2026)

The Bombay High Court has held that a housing society's registration cannot be cancelled merely
because inaccurate or incomplete information was provided at the time of registration. The
Court observed that de-registration under Section 21A of the Maharashtra Co-operative Societies
Act is permissible only if the registration was obtained through misrepresentation by the
applicants. The Court made the observation while refusing to de-register the 45-year-old Krishna Kunj
Co-operative Housing Society, holding that alleged errors in the Registrar's decision or subsequent
events do not amount to misrepresentation under the law.
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| BANKING
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| civiL
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| compaNny

30.06.2026

@,
NEWS IN BRIEF

Bank of Baroda has entered into an out-of-court settlement of US$600 million
(around ¥5,700 crore) to resolve litigation with the NMC Health group and its joint
administrators in Abu Dhabi and London.

The Delhi High Court has observed that comprehensive guidelines should be
framed to protect the privacy of persons with disabilities by allowing their identity
and personal information to be concealed.

The Kerala High Court has granted interim protection to an advocate accused of
allegedly threatening and intimidating an Intelligence Officer of the Narcotics
Control Bureau.

The Karnataka High Court has observed that policyholders are entitled to engage
lawyers before the insurance ombudsman.

The Calcutta High Court has directed the West Bengal DGP to issue statewide
guidelines to prevent egg-throwing, mob violence and lynching of accused
persons. The Court held that every accused is entitled to dignity, protection and
constitutional safeguards.

The Rajasthan High Court has sought a detailed report from the State on the
implementation of the Supreme Court's directions for the removal of stray dogs
from public spaces.

The Chhattisgarh High Court has observed that judicial officers cannot be denied
seniority solely because their promotion was deferred over a complaint that never
resulted in disciplinary proceedings or any adverse finding.

The Kerala High Court has directed the State Government to constitute the State
Level Monitoring Committee within two weeks to oversee the implementation of
the Supreme Court's directions on prison conditions in the State.

The National Company Law Appellate Tribunal directed the Jet Airways'’
liquidator to pay provident fund, pension and gratuity dues in full to its employees.
Tribunal rules retirement benefits must be kept outside liquidation estate, backs
workers over lenders’ claims.
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| cRIMINAL

01.07.2026

30.06.2026

The Karnataka High Court has refused to quash a UAPA case against six persons
accused of illegally routing foreign funds into India through a US-based Christian
missionary organisation to allegedly support left-wing extremism.

The Supreme Court has refused to entertain a PIL seeking a CBI probe into the
alleged extra-judicial killing of 28-year-old Bharat Bhushan Tiwari in Bihar's Bhojpur
district.

| EDUCATION

02.07.2026

| FAMILY

01.07.2026

The Chhattisgarh High Court has clarified that no child can be compelled to recite
Hindu prayers in government schools.

The Uttarakhand High Court has granted protection to a couple despite objections
that the husband was below 21 years of age at the time of marriage, holding that the
couple was entitled to protection as the wife wished to stay with him and was not
willing to return to her parents.

I MEDIA AND ENTERTAINMENT

02.07.2026

01.07.2026

News in Brief

The Delhi High Court has sought ZEE Entertainment Enterprises Limited's response
to a plea alleging that the FIFA World Cup 2026 livestream on ZEE5 is inaccessible
to persons with visual disabilities.

The Delhi High Court has ordered the blocking of several rogue websites illegally
streaming cricket and other sporting events for which Sony Pictures Networks India
holds exclusive broadcast rights.
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(@\ NOTIFICATION UPDATES

I RESERVE BANK OF INDIA

Notification No. DoR.FIN.67/03.10.001/2026-2027 Dated 30.06.2026,
MANU/RMIC/0281/2026

The Reserve Bank of India has exempted certain Non-Banking Financial Companies (NBFCs) from
Sections 45IA and 45IC of the RBI Act, 1934, effective from July 1, 2026. This exemption applies to
NBFCs that do not use public funds, have no customer interface, have an asset size under INR. 1,000
crore and meet specific disclosure and operational conditions.

I SECURITIES AND EXCHANGE BOARD OF INDIA

Press Release No.:37/2026, Dated: 30.06.2026,
MANU/SPRL/0031/2026

The constitution of an Expert Working Group aims to review the existing regulatory framework
governing debenture trusteeship activities and examine related operational and compliance
issues. The group will assess the current regulations, identify gaps, and recommend measures to
strengthen investor protection, improve governance, streamline trustee responsibilities, and enhance
the overall effectiveness of the debenture trusteeship framework.

I MINISTRY OF FINANCE

Circular No.:06/2026-CBDT, Dated: 02.07.2026,
MANU/DTCR/0005/2026

The Central Board of Direct Taxes has condoned the delay in filing Form No. 10AB electronically for
approval under section 80G(5) of the Income-tax Act, 1961, for applications submitted between
specified dates. This decision aims to alleviate genuine hardships faced by funds and institutions due
to delays in application submission.

Notification No.:61/2026-Customs (N.T.), Dated: 01.07.2026,
MANU/CUSN/0061/2026

The Sea Cargo Manifest and Transshipment (Second Amendment) Regulations, 2026, issued by
the Central Board of Indirect Taxes and Customs, amends the 2018 regulations, with changes
including a new date substitution in the table after FORM-XII. These amendments come into effect
upon publication in the Official Gazette.

Press Information Bureau, Dated: 30.06.2026,
MANU/PIBU/0822/2026

The government has extended the full customs duty exemption on critical petrochemical products
until mid-July 2026 due to ongoing disruptions from the West Asia conflict. This measure aims to
ensure sufficient domestic availability and support various sectors reliant on petrochemical
feedstock.
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I MINISTRY OF COMMERCE AND INDUSTRY

Public Notice No.: 18/2026-2027, Dated: 01.07.2026,
MANU/DGFT/0115/2026
The validity of TRQ Authorisations for importing gold under the India-UAE CEPA, issued in the

financial year 2025-26, has been automatically extended until 30.09.2026. No additional application
or fee is required for this extension.

I MINISTRY OF LABOUR AND EMPLOYMENT

Notification No. : GSR526(E), Dated: 29.06.2026,
MANU/LABR/0102/2026

The Employees' Deposit-Linked Insurance Scheme, 2026 provides life insurance benefits to the
nominees or legal heirs of employees covered under the provident fund scheme. If a member dies
while in service, a lump-sum insurance amount is payable without requiring the employee to make
any separate contribution. The scheme is funded through employer contributions and aims to
provide financial security to the employee's family in the event of their untimely death. It forms part of
the social security framework for employees covered under the provident fund system.

I MINISTRY OF LAW AND JUSTICE

Press Information Bureau, Dated: 30.06.2026,

MANU/PIBU/0823/2026

The Office of the Attorney General for India clarified that media reports misrepresented the
submissions made in the Supreme Court regarding BPCL's ethanol allocation case. The reports
incorrectly labeled the Government's Ethanol Blended Petrol Programme as an "experiment,” which

was not stated in court. The Attorney General emphasized the importance of accurate media
reporting on judicial proceedings, especially concerning significant national policies.

I MINISTRY OF RURAL DEVELOPMENT

Press Information Bureau, Dated: 30.06.2026,
MANU/PIBU/0825/2026

The Government of India has revised wage rates under the VB-G RAM G Act, 2025, ensuring no wage
is below INR. 300, with an average increase of over 10%. This aims to strengthen rural livelihoods,
reduce regional disparities, and enhance income security for rural workers, particularly benefiting
historically lower-wage states.

Notification Updates
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| PiB

Press Information Bureau, Dated: 04.07.2026,

MANU/PIBU/0840/2026

The Government of the Republic of India and the Government of the State of Israel had signed
Bilateral Investment Agreement(BIA) on 8th September 2025 in New Delhi to come into force from 4™
July 2026. This is a landmark step towards strengthening bilateral economic relations and ensuring a
secure and predictable investment climate.

I LABOUR RESOURCES AND MIGRANT WORKERS WELFARE

Notification No.: No.1/code on wages 10-01/2021, Shr. No./94, Dated: 30.06.2026,
MANU/SNBH/0087/2026

The Government of Bihar has notified the Code on Wages (Bihar) Rules, 2026 under the Code on
Wages, 2019, creating a comprehensive wage compliance framework that standardizes minimum
wage determination, wage payments, statutory record maintenance, and dispute resolution for
employers across the State. The Rules introduce objective criteria for fixation of minimum wages,
recognize electronic filings and digital wage records, prescribe standardized employee registers,
wage slips, overtime and deduction records, and establish procedures for claims, appeals,
nominations, and handling of unpaid or undisbursed wages.

I LABOUR AND FACTORIES AND BOILERS

Notification No.: S.0. 23, Dated: 30.06.2026,
MANU/SNRJ/0089/2026

The Government of Rajasthan has notified the Rajasthan Occupational Safety, Health and Working
Conditions Rules, 2026 under the Occupational Safety, Health and Working Conditions Code, 2020,
introducing a unified occupational safety and labour compliance framework for establishments
across the State. The Rules are expected to consolidate and modernize workplace safety, health,
welfare, and working condition requirements while replacing fragmented regulatory practices with a
standardized compliance regime.

| TRANSPORT

Notification No.: JC/EV/TPT/2026/02/281, Dated: 30.06.2026,
MANU/SNDL/0084/2026

The Government of the National Capital Territory of Delhi has notified the Delhi Electric Vehicles
Policy, 2026, effective 01.07.2026, introducing a comprehensive regulatory and incentive
framework to accelerate electric mobility until 31.03.2030. The policy provides purchase incentives,
scrappage benefits, road tax and registration fee exemptions for eligible EVs, and significant support
for charging and battery-swapping infrastructure through digital, single-window approvals.

Notification Updates
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I LABOUR, FACTORIES, BOILERS AND INSURANCE MEDICAL SERVICES

Notification No. G.0.Rt.No.124, Dated: 29.06.2026,

MANU/SNAP/0087/2026

The Government of Andhra Pradesh has notified the Code on Wages (Andhra Pradesh) Rules, 2026
under the Code on Wages, 2019, establishing a comprehensive wage compliance framework for all
covered establishments across the State. The Rules standardize the calculation of minimum wages,
prescribe biannual revision of Variable Dearness Allowance (VDA) based on the Consumer Price
Index, define normal working hours, weekly rest, overtime, night shift norms, and regulate payment of
wages to contractual employees.

Notification Updates
29 June-4 July 2026 [/ manupatra




INTERNATIONAL UPDATES

)
Ny

| AuSTRALIA

Banking

Federal Court clarifies the scope of financial services obligations under the Corporations Act

The Federal Court of Australia has reinforced that the obligation contained in Section 912A(1)(a) of the
Corporations Act 2001 (Commonwealth) requires Australian Financial Services licensees to establish
effective systems capable of preventing compliance failures rather than merely responding to misconduct
after it occurs. In Australian Securities and Investments Commission v HSBC Bank Australia Limited
[2026] FCA 847 and Australian Securities and Investments Commission v Mercer Superannuation
(Australia) Limited [2026] FCA 832, the Court emphasised that inadequate governance frameworks,
risk management systems, and operational controls may independently constitute regulatory
breaches. The decisions demonstrate that regulators are increasingly focused on ensuring institutions
maintain effective compliance programmes capable of protecting consumers before systemic failures
arise.

Capital Market

Australian Securities and Investments Commission calls for stronger oversight of adviser fee
arrangements

The Australian Securities and Investments Commission has urged trustees managing superannuation
platform products to strengthen their oversight of financial advisers and improve controls designed to
safeguard retirement savings. Following its review of selected trustees, the regulator concluded that
stronger governance standards, improved risk monitoring, and more effective supervision of adviser
conduct are necessary to minimise inappropriate advice practices. The report also recognises the
introduction of Financial Services Council Standard 31, which establishes governance expectations for
member organisations. The findings reinforce the regulator's expectation that trustees should actively
monitor adviser behaviour to ensure consumer protection, fiduciary responsibility, and effective
management of retirement investment risks.

Employment & Labor

Victoria proposes legislation expanding employees’ right to work from home

The Government of Victoria has introduced the Equal Opportunity Amendment (Work from Home) Bill
2026, proposing a significant expansion of employees' entitlement to work remotely. If enacted, eligible
full time employees would generally be entitled to work from home for up to 2 days each week, while part
time employees would receive proportionate entitlements. Employers would only be permitted to refuse
requests where the refusal can be objectively justified as unreasonable, with disputes to be determined
by the Victorian Equal Opportunity and Human Rights Commission and the Victorian Civil and
Administrative Tribunal. The proposed reforms also provide powers to award compensation where
employees are improperly denied their statutory entitlement, reflecting an increased legislative focus on
flexible working arrangements and employee rights.

International Updates
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| cHINA

Competition

China blocks acquisition of artificial intelligence startup over national technology concerns

Chinese regulators have taken decisive action against the acquisition of Manus, an artificial intelligence
startup, after concluding that the transaction raised concerns relating to national security, strategic
technology, and intellectual property. Authorities emphasised that the origin of technological innovation
is determined by where the technology and expertise are developed rather than the company's registered
location. Following an investigation by the Ministry of Commerce and intervention by the National
Development and Reform Commission, the acquisition was prohibited and the parties were directed to
reverse the transaction. The development demonstrates China's increasingly assertive approach towards
protecting artificial intelligence technologies, cross border investments, and strategically important
domestic innovations from foreign control.

Information Technology & Data Protection

China establishes a comprehensive framework for network data security risk assessments

China has introduced the Measures for Network Data Security Risk Assessment, which will take effect
on 20 August 2026, creating a structured compliance regime for organisations handling network data.
The framework requires entities processing important data to conduct annual security risk assessments,
submit reports to the competent authorities, and promptly assess any significant changes affecting data
security. Organisations may perform assessments internally or appoint qualified third party institutions,
subject to prescribed safeguards. Authorities also retain the power to order corrective action or suspend
data processing activities where serious cybersecurity risks remain unresolved. The new measures
significantly strengthen China's regulatory oversight of data governance, cybersecurity compliance,
and personal information protection.

Trade & Customs

China intensifies enforcement of export controls over strategic minerals

Chinese authorities have significantly strengthened enforcement relating to the export of rare earth
elements and other strategic minerals through a combination of investigations, detentions, and
enhanced reporting mechanisms. Recent enforcement activity includes the detention of foreign nationals
allegedly involved in unauthorised exports and action against domestic exporters accused of
circumventing export licensing requirements. The Ministry of Commerce Announcement No. 26 of
2026 further formalises a reporting mechanism for suspected violations involving strategic mineral
exports. These developments indicate a stronger regulatory focus on export controls, dual use
technologies, national security, and compliance with customs requirements.

| HoNG KONG

Arbitration & Alternative Dispute Resolution

Hong Kong court upholds early determination procedure in arbitration proceedings

The Hong Kong Court of First Instance, in Av B1 and B2 [2026] HKCFI 2444, has affirmed the validity of
the Hong Kong International Arbitration Centre Early Determination Procedure by refusing to set aside
an arbitral award that dismissed claims without a full evidentiary hearing. The Court held that arbitral
tribunals may summarily dispose of claims that are manifestly without merit, provided procedural fairness
is maintained. Challenges alleging excess of jurisdiction and procedural irregularity under Section 81 of
the Arbitration Ordinance (Cap. 609) and Article 34 of the UNCITRAL Model Law were rejected.

International Updates
29 June-4 July 2026 [/ manupatra




Compliance Management
Court of Final Appeal clarifies the discretion of incorporated owners in enforcing building covenants

In Owners of Castle Peak Road International Industrial Building and STL Company Limited [2026]
HKCFA 26, the Court of Final Appeal clarified the legal principles governing an incorporated owners'
discretion to enforce a Deed of Mutual Covenant against building owners. The dispute concerned the
installation of window structures on the external wall of a building despite restrictions contained in the
covenant. The Court examined the doctrines of waiver, acquiescence, and the responsibilities of
incorporated owners under the Building Management Ordinance (Cap. 334). The judgment confirms
that incorporated owners possess managerial discretion when deciding whether to pursue legal
proceedings, while providing important guidance on the enforcement of building management
obligations and common property rights

| yAPAN
Capital Market

Japan witnesses landmark simultaneous public offerings in domestic and United States markets

Japan recorded a significant milestone in the capital markets with the successful simultaneous public
offerings involving Space Exploration Technologies Corporation (SpaceX) and PayPay Corporation
through an innovative Initial Public Offering/Public Offering Without Listing structure. PayPay's listing
on the NASDAQ Global Select Market became particularly notable as it achieved the highest market
capitalisation ever recorded for a Japanese company based on its United States offering price. The
transactions successfully overcame regulatory differences between Japan and the United States by
adopting an innovative offering structure that enabled investors in both jurisdictions to participate
simultaneously.

| MALAYSIA

Immigration
Malaysia revises approval process for Foreign Knowledge Worker headcount applications

The Malaysia Digital Economy Corporation has introduced a revised process for Foreign Knowledge
Worker headcount applications. Companies seeking new or additional foreign knowledge worker
allocations must now submit a detailed Foreign Knowledge Worker Projection Request through the
eXpats system together with mandatory supporting documentation for evaluation. Unlike the earlier
system that provided automatic approvals in certain cases, applications will now undergo a formal
assessment before approval is granted. The revised framework aligns with Malaysia's updated
Employment Pass policy and is intended to strengthen regulatory oversight while ensuring that foreign
workforce approvals are supported by genuine business requirements and adequate documentation.

Internet And Social Media
Malaysia brings new online safety regulations into force

Malaysia has brought into force the Online Safety (Online Safety Plan) Regulations 2026 and the Online
Safety (Compounding of Offences) Regulations 2026 under the Online Safety Act 2025, effective from
1 July 2026. The regulations require licensed Application Service Providers and Content Application
Service Providers to prepare, submit, and regularly update an Online Safety Plan with the Malaysian
Communications and Multimedia Commission. Service providers must also appoint Online Safety
Officers to oversee compliance and ensure effective implementation of safety measures. Failure to comply
may attract penalties of up to Ringgit Malaysia 1 million.
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| THAILAND

Taxation

Thailand extends tax incentives for electronic tax and withholding tax systems

The Cabinet of Thailand has approved the extension of tax incentives aimed at encouraging businesses to
adopt electronic tax systems and the electronic Withholding Tax system. The proposed measures will
extend the benefits that were originally available until 31 December 2025, with the new incentive period
expected to run from 1 January 2026 to 31 December 2027. The extension includes tax relief for
investment in digital tax infrastructure and continuation of the reduced 1 percent withholding tax rate for
eligible electronic payments. Although the policy has received Cabinet approval, businesses are advised
to await the formal issuance of the Royal Decree and Ministerial Regulation before relying on the revised
provisions.

| usa

Agriculture

United States proposes stricter reporting requirements for foreign ownership of agricultural land

The United States Department of Agriculture has proposed significant amendments to the Agricultural
Foreign Investment Disclosure Act of 1978, expanding the reporting obligations applicable to foreign
ownership of agricultural land. The proposed rules broaden the categories of reportable land interests,
introduce mandatory use of an online reporting portal, tighten compliance procedures, and impose a
stricter penalty framework for violations. The revised definition of agricultural land would also extend to
certain solar energy and wind energy projects. Foreign individuals and entities with agricultural land
interests in the United States are encouraged to review their existing compliance practices to determine
whether additional reporting obligations may arise under the proposed framework.

Banking

United States Supreme Court limits protection for independent regulatory agency officials

In Trump v. Slaughter, the Supreme Court of the United States ruled that statutory protections
preventing the President from removing members of the Federal Trade Commission without cause are
unconstitutional. The Court overruled the long standing precedent established in Humphrey's Executor
v. United States (1935), holding that the President possesses broader constitutional authority over
executive branch officials. The decision significantly alters the constitutional balance governing
independent regulatory agencies, while preserving a limited distinction for certain institutions such as
the Federal Reserve System.

| vIETNAM

International Trade

Vietnam begins review of anti dumping duties on welding materials

Vietnamese authorities have received a valid application seeking a sunset review of the existing anti
dumping measures imposed on certain welding materials imported from Malaysia, Thailand, and China.
The application has been submitted by domestic manufacturers producing welding electrodes and
industrial welding materials. The review will assess whether the continuation or recurrence of dumping
practices is likely if the existing duties expire. The outcome may significantly affect import strategies,
domestic manufacturing, and the competitiveness of enterprises operating in Vietnam's engineering,
infrastructure, and industrial sectors.
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Vietnam extends anti dumping review on prestressed steel wire strand imports

The Trade Remedies Authority of Vietnam has extended by three months the review of existing anti
dumping measures applicable to prestressed steel wire strand imports from Malaysia, Thailand, and
China. The extension, which now runs until 21 October 2026, has been granted to facilitate a more
comprehensive examination of evidence and market conditions. The products under review are widely
used in bridges, roads, and major infrastructure projects, making the outcome important for both domestic
manufacturers and construction businesses. The extended investigation is intended to ensure that any
future decision accurately reflects the extent of dumping, the condition of the domestic industry, and the
overall impact on Vietnam's construction sector
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Understanding the sequence of events in a legal matter often means going
through multiple documents and manually building a timeline. Most
professionals still do this the hard way.

Challenges Faced

X Reading lengthy judgments, pleadings, and documents to find dates
Y Manually noting events from different files

X Missing important developments hidden in the documents

X Spending hours arranging everything chronologically

How Manuworks Makes It Easier

With Manuworks’ Timeline Generator, you can automatically create structured timelines from one
or multiple documents in seconds.

Step 1: Upload Your Documents
Upload one or multiple files containing case material, judgments, or records.

Step 2: Generate the Timeline
The Al scans the documents, identifies key dates, events, and references, and organizes them
automatically.

Step 3: View a Structured Timeline
Instantly see events arranged chronologically with descriptions, sources, and references in a
clean timeline format.

No manual extraction.
No sorting dates yourself.
Just a clear, organized timeline created directly from your documents.

Tryitnow https://www.manuworks.ai/dashboard
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